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. NDW2TT0(F 4D 404/408/77-T10C) + In priguance of Subscleuse(iit) of
elense(44) of Section 2 of the Inoore~tax Ast, 1961(43:02 {061) am
in gupersession of the Notification No,1136(F,N0.404/04/75-T1CC)
dated 21410,1975 and 1165(F,N0,404/04/75=-TICC) dated 19,12,1975 of
the Govermment of India in the Departoent of Revemme and Barking, in
the Central Govermment hereby authorises Shri R.Naresirhan and Shri
NeSyed Abdul Dazag who are gazetted officers of the Central Govermment
1o exercise the powers of Tax Recovery Officer under the said Act, with -
effect from the dates they take over charge of ‘Tax Recovery Officers,
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SDf=
- (H.Venketavaran) -
Deputy Secoretery to the Govermment of India
To
The Manager,
Govermment of India Press,
New Delki,
Copy tot=- .. )

1, e Commimeioner of Income~tax, Tardl NadnI, Madrs, .
2y All Directors of Imspection including DI{0%%), New Delhd,
3¢ The Corpiroller end Auditor General of India, Mew Delhi,

4, The Chief Secretary, Govt, of Tanil Madu, Madras,

5, The Accormiant Genersl, Temil ladu, Madras,' '

64 The Minigtry of Iaw, Joint Seeretary & legel Adviger, New Dellii,
7+ Tie Bulletin Section,

8+ Guard File -’ N

¢ The Director, IRS(DY) Staff Traininz College, Nagpur,

(#.Verkatararan)

Deputy Secretary to the Government of India
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